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MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE 

NOTIFICATION 

New Delhi, the 21st August, 2015 

S.O. 2287(1<:).-[n exercise of the powers conferred by sub-section (3) of Section 3 of the Environment 
(Protection) Act, 1986 (29 of 1986) and in pursuance of the notification of the Government of India in .the erstwhile 
Ministry of Environment and Forests number S.D. 1533(E), dated the 14th September, 2006 (hereinafter referred to as 
the said notification), the Central Government hereby constitutes the State Level Environment Impact Assessment 
Authority, Jlaryana (hereinafter referred to as the Authority ror JIaryana) comprising of the following members, 
namely: ­

(a) 	 Shri. Bharat Bhushan, L\S (Retired.) 

# 103/49, Sector- 20 Panchku la, 

lIaryana 


(b) 	 Dr. Punit Ghai, Member; 
3 1004p, Sector- 3, Rewari, 
Itaryana 

(c) 	 Director, Member Secretary. 
Environment Department, 
Government of Haryana 

2. The Chairman and non-official member of the Authority for Haryana shall hold office for a term of three years 
from the date of publication of this notification in the Official Gazette. 
3. The Authority for IIaryan a shall exercise such powers and follow the procedures as specified in the said 
notification. 
4. The Authority for Ilaryana shall base its decision on the recommendations of the State Level Expert Appraisal 
Committee constituted under paragraph 5 for the State of Haryana. 
5. For the purposes of assisting the Authority for Haryana, the Central Government, in consultation with the 
Government of Haryana, hereby constitutes the State Level Expert Appraisal Committee, Haryana comprising of the 
following members, namely :­

(i) 	 Shri G.R. Goyat, Chairman; 
Chief Engineer (Retired), 
Flat No. 601, Good Luck, CGIIS 21, 
Sector 52, Gurgaon 

(ii) 	 Shri Raj Kumar Sapra, IFS Member; 
Managing Director, 
Haryana Forest Development Corporation (HFDC), 
733 Sector II, Panchkula 

(iii) 	 Shri S. C. Mann, Member; 
House No. 544, 
Sector 12-a, Panchkula 

(iv) 	 Shri AX. Bhatia, Member; 
(louse No. 679, 
Sector 8, Panchkula 

(v) 	 Shri lIitender Singh, Member; 
Architect 
Department of Architecture, 
llaryana 
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(vi) Dr. S. N. Mishra 
House No. 220(I st Floor), 
Sector 14, Rohtak (Haryana) 

Member; 

(vii) Member Secretary, 
Haryana State Pollution Board. 

Secretary. 

6. The Chairman and Members of State Level Expert Appraisal Committee, Haryana shall hold office for a term 
of three years from the date of publication ofthis nutification in the Official Gazette. 

7. The State Level Expert Appraisal Committee, Haryana shall exercise such powers and follow the procedures as 
specified in the said notification. . 

8. The State Level Expert Appraisal Committee, Haryana shall function on the principle of collective 
responsibility and the Chairman shall endeavor to reach a consensus in each case, and if consensus cannot be reached, 
the view of the majority shall prevail. '~ 

9. The Government of Haryana shall notify an agency to act as Secretariat for the Authority for Haryana and the 
State Level Expert Appraisal Committee, Haryana, and shall provide all financial and logistic support including 
accommodation, transportation and such other facilities in respect of all its statutory functions. 

10. The sitting fee, travelling allowance and dearness allowance to the Chairman and Members of the Authority for 
Haryana and the Chairman and Members of the State Level EXpcit Appr<l.is<l.l Cummittee, Haryana shail be paid in 
<l.cci.miance with the concerned ruies of the £.iovernment ot' Haryana. 

[F. No. J-1 1013/24/2007- IA.lI (I)] 

BISHWANATH SINHA, Jt. Secy . 
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